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Title: Regarding non-payment of salaries to employees of Andaman Forest Development Corporation.
MR. SPEAKER: Shri Manoranjan Bhakta.

You have given notice for two matters — (1) salaries of employees of Andaman & Nicobar Plantation and Forest
Development Corporation and (2) usage of sand and metal stone. You can raise only one matter.
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MR. SPEAKER: It is an important matter. | am sure it should be looked into.
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MR. SPEAKER: | am sure the Government will consider your views.
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MR. SPEAKER: We can understand your agony. | am sure the Government will consider your views.
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MR. SPEAKER: Shri Bhakta, you no longer need a discussion under Rule 193 on this subject.



